
 351  State  of  Goa,  Daman
 and  Diu  Bill

 MR.  DEPUTY  SPEAKER  :  The  quesਂ
 tion  is  :

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the
 establishment  of  a  Permanent
 Bench  of  the  High  Court  at
 Calcutta  at  Siliguri.”

 The  motion  was  adopted

 SHRI  PIYUS  TIRAKY  :  ।  introduce
 the  Bill.

 -

 [English]

 STATE  OF  GOA,  DAMAN  AND
 DIU  BILL*

 SHRI  EDUARDO  FALEIRO
 (Mormugao):  This  is  an  epoch-making
 Bill  to  grant  Stetehood  to  Goa.  ।  beg  to
 move  for  leave  to  introduce  a  Bill  to
 provide  for  the  establishment  of  the  State
 of  Goa,  Daman  and  Diu  and  for  matters
 conaccted  therewith.

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is  *

 “That  leave  be  granted  to  intro-
 duce  a_  Bill  to  provide  for  the
 establishment  of  the  State  of
 Goa,  Daman  and  Diu  and  for
 matters  connected  therewith.”

 The  motion  was  adopted

 क  के

 SHRI
 introduce  the  Bill.
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 EDUARDO  FALEIRO:  I

 Reservation  of  Posts  in  352
 Government  Services  and
 Seats  in  Educational
 Institutions  (for  Econ-
 omically  Weaker  Section
 of  People)  Bili*

 CONTRACT  LABOUR  (REGUL-
 ATION  AND  ABOLITION)  AMEND-

 MENT  BILL*

 (Amendment  of  section  1,  etc.)
 [Exglish]

 SHRI  BASUDEB  ACHARIA
 (Bankura)  :  I  beg  to  move  for  leave  to
 introdnce  a  Bill  to  amend  the  Contract
 Labour  (Regulation  and  Abolition)  Act,
 1970.

 MR.  DEPUTY  SPEAKER  :  The  ques-
 tion  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  amend  the  Contract
 Labour  (Regulation  and
 Abolition)  Act,  1970.”

 The  mation  was  adopted.

 SHRI  BASUDEB  ACHARIA  :  प  intro
 duce  the  Bill

 - =  नन

 RESERVATION  OF
 GOVERNMENT

 POSTS  IN
 SERVICES  AND

 SEATS  IN  EDUCATIONAL  _INSTI-
 TUTIONS  (FOR  ECONOMICALLY
 WEAKER  SECTION  OF  PEOPLE)

 BILL*

 [Translation]

 SHRI  RAM  NAGINA  MISHRA
 (Salempur)  :  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  provide  for  reservation
 of  posts  in  Gavernment  services  and
 seats  in  educational  institutions  for
 persons  belonging  to  economically
 weaker  section  of  people.

 [English]

 MR.  DEPUTY  SPEAKER  ।  The  ques*
 tion  18  ६
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 33  Constitution
 (Amendment)  Bill

 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  resetਂ

 vation  of  posts  in  Government
 ५.  gervices  and  seats  in  educational

 institutions  for  persons  belonging
 to  economically  weaker  section  of

 people.”

 Th:  motion  was  adopted.

 [Translation]

 SHRI  RAM  NAGINA  MISHRA:  ।

 introduce  the  Bill.
 ee

 CONSTITUTION  (AMENDMENT)
 BILL*

 Cnsertion  of  new  part  IX  A)

 [  Engilsh]

 SHRIS.M.  BHATTAM  (Visakha-

 patnam):  I  begto  move  for  leave  to
 introduce a  Bill  further  to  amend  the

 Constitution  of  India.

 MR.  DEPUTY  SPEAKER  :  The  ques-
 tian  :  *

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 SHRI  5  M.  BHATTAM  :  1  introduce
 the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Insertion  of  New  Article  417A)

 [English]

 SHRI  DIGVIJAY  SINH  (urendra-

 nagar):  Ibegto  move  for  leave  to

 VAISAKHA  20,  1907  (SAKA)  Constitution  334.
 (Amendment)  Bill

 introduce  a  Bill  further  to  amend  the>
 Constitution  of  India.

 MR.  DEPUTY  SPEAKER  :  The
 question  is  :

 “That  leave  6  granted  to  intro-
 duce  a  Bill  further  to  amerd  the
 Constitution  of  India.”

 The  motion  was  adopted.

 SHRI  DIGVIJAY  SINH:  ।  intro-
 duce  the  Bill.

 wee  ee

 MINIMUM  WAGES  (AMENDMENT)
 BILL*

 (Amendment  of  Section  2  etc.)

 [English]

 SHRI  AJOY  BISWAS  (Tripura
 West):  1  beg  to  move  for  leave  to  in-
 troduce  a  Bill  further  to  amend  the
 Mibvimum  Wages  Act,  1948.

 MR.  DEPUTY
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bi]  further  to  amend  the  Mini-
 mum  Weges  Act,  1948,”

 The  motion  was  adopted.

 SHRI  AJOY  BISWAS:  ।  ‘introduce
 the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  article  244,  etc.)

 [English]

 SHRI  PIYUS  TIRAKY  (Alipurduar)  :
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